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None for the Appellant, as has been the case on the last several occasions 

since 18.11.2023. 

 

2. Learned Authorised Representative is present. Learned Authorised 

Representative submits that issue is one of rejection of drawbacks, appeal 

against which is not maintainable for the CESTAT in which respect he has also 
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submitted judgment of this Tribunal passed on 10.04.2023 in the case of M/s 

Sawa International Wakil Ahmed Rajab khan Vs. Deputy Commissioner of 

Customs. 

 

3. Having regard to the fact that Appellant is unavailable and not interested 

to pursue its appeal, it would be proper to dismiss its appeal for Non-

Prosecution and default, instead of going into its maintainability issue. 

 

4. The appeal, is therefore, dismissed for default and Non-Prosecution 

under Rule 20, of the CESTAT (procedure) Rules, 1982. 

 

 (Dictated and pronounced in the open court) 

 

  

  
 (Dr. Suvendu Kumar Pati) 

Member (Judicial)  
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